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i
GOVERNMENT OF INDIA |
( MINISTRY OF FINANCE .
DEPARTMENT OF REVENUE) —
NEW DELHI: DATED THE. G- (03N .

NOTLFICAT I...U.,.ﬂﬂ.'
_ "(ENEBME:TNX) :

No. g57eS (F.No,197/211/83-1T(AI): In exercise of the pouers
conferred by 8Sub-clause (iv) of clause (23C) of Section 10 of
the Income-tax Act, 1961 (43 of 1961), the Central Gavernment
hersby notifies "Seva Sangh Samiti, Houwrah"!'for the purpose of
the said section for the period covered by tha assessment

years 1983-84 to 1985-36,
2

st
( Re Ko TEWARI )
UNDER SECRETARY TO THE GOVERNMENT OF INDIA
To 1
The Manager,
Government of India Press, -
Ring Road, Mayapuri Industrial Area,
ilgar R RQJPULl Gazden)s New Dolhi,

Copy toss~ ' !

T PrESldLnt Seva Sangh Sdmltl, 12 Uatklns Lapne, Howrah=711101,
2. The CDliSSaner of Income-tax, Uest Bennal-Y¥1I, Calcutta, with
ref.to his letter No, Rssmnt/77BD/ET/BE/9/68~69 dtaBe 3eBbe

Ze ﬁll Commissioners of Income-tax, _

4, Directors of 1151\IT)LB&S\/(P&PH}/(Inu ), New Dalhi,

S5, Director of (&M Services (Income~tax), 1st Floor, Aiwan-c—
Ghalib, Mata Sundri Lane, New Delhi (5 caﬁies;.'

Ge ALl Officurs & Sections af I,T.Wing of C.B3.D.T., New Delhi,

7. Comptroller & Auditor General of .India, Neu Delhi (20 copies).
B, Bulletin Section of Dte.of Ins. (RS&PR), New Delhi (5 CDDL“S),
9, Director of Trairing, IRS, National ﬂcademy of Direct Taxes,
Staff College, Nagpur 5 copies)s

10, Shri P.K.Kartha, Jt, Secy., Ministzry of Fau, Justice and
Company Affairs (Department of Legal Hffalrs), New Delhis:

11. Dte., of Ins.; Prlinting & Publicatinns, ?nd flonr, Hans Dhauan,
3.5.Zafar Marg, New Dalhi (S voples). : ;
( ATMA :RAM
SECTION QFFICER
Tels (HI) SECTION
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